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0        .         05-31)1I'1II)IIIIIIIIIIi .  7         Resent-     Mr.    U.N.    Dubey,    Petitioner   in
a  en on Orderar

Person.

M/s   J.B.   Hadhan   and   KarmThinley,GovernmentAdvocatesfotheRespondent.Inviewofthejudgmentpassedearlier

today in Writ Pgtiition (C) No.  46  of 2005, norforderispassedfrthisCrininalMisceHaneous

Case.   As the dispute between the pardes is
essentially of a civil nature, and we have gone
into  the  merits  of  the  case  in  the  earlier
matter, this appHcation is dismissed, without
any order as to costs.       (Ajoy Nath Ray, C.J.)
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